
IN THE CENTRAL ROMINISTRRTI\JE TRIBUNAL : HYDERABAD BEII 'CH 

AT HYDERREAD. 

DR 971/9o. 	 Dt. of Drdar:11-3-92. 

Syad Zaheer Hussain 

....AppLicarit 

Vs. 

1. Sr.Superjntendnt RMS, 

Hyderabad Sorting division, 
Hyderabad. 

Director of Postal Services, 
A.P.Northern Region, Hyderabad. 

Government of India, Ministry 
of Cornrnijnjcatjon5 , rEpresented by 
flernLer (p), Postal Sarvicee Board, 
Oak 8havan, Sansad r"Targ, Now Delhi. 

- 	....Respondents 

Counset. for the Applicant 	Sri B.Tharakam 

Counsel for the Respondents : 	Sri N.V.Ramana 

CORAfI: 

THE HQN'BLE SHRI R.BALASUBRANANIAF : MEMBER (A) 

THE HON'BLE SHRI T.CHANDRRSEK)-IAR REDDY : MEMBER 

(Order of the Division Bench dictated by 
Hon'ble Sri R.Balasubrainanian, Member (A) ). 

This Original Application is filed by Sri Syed 

Zaheer Hussain against the Sr.Superintendent, RMS, •th'derabad 

Sorting Division, Hyderabad, and two others with a prayer to 

direct the Respondents to reinstate the applicant in 	iTtji) 

with atl consequential benefits by quashing the orde$ of 

dismissal issued in proceedings No.82/L/SZ Hussain dti.11-10-88. 

2'. 	TFiéThpplicant was working as Sorting Assistant: at 
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IN 



—2— 

Hyderabad sortind Division during the year 1988. AcWemo 

of charges served on the applicant and the enquiry was con—

ducted into the said charges. Based on the enquiry report, 

the order of punihment of dismissal was served on the 

applicant vide impugned order dt.11-10-88. The applicant 

preferred an appeal dt.7-11-88 and the same was rejected 

by the Appellate Authority in his order dt.29-5-69, t4gainst 

the order dt,.29-5-89 the applicant preferad a revision and 

the same was also rejected on 6-8-90. Aggrieved by this 

order the applicant had 	tdached this Tribunal.. 

3. 	The Respondents haul tiled counter and opposed the 

case. It is their'Case that the due proceedure had bee 

followed before imposihg the punishment and the subsequent 

orders passed by thI Respondents are also inaccordance with 

rules. When the case was taken—up for hearing today Sri 

9.Tarakam, learned counsel for the applicant draw our atten—

tion to the fact that a copy of the Enquiry Officer's Rèort 

was not served on t he applicant before passing the order 

of dismissal. 1 his fact is not disputed by the Respon— 

dents. This straightaway attracts the law laid down 	Y 

the Hon'ble Supreme Court in Union of India  Vs. Nohd. 

Ramzhan Khan. Sri NV.Ramana, learned counsel for the 

Respondents however points out that the law Laid down by 

the Hon'ble SupremeCourt in Union of India Vs. (9ohd Ramz 

'k VC1C ç. 
Khan 	 jfl•  

passing the irnpug 
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order. We do not a gre's with this contention because this 

&tL. 

law has to be applied tothe casespending before this 

Tribunal. Hence applying the Law laid down by the Supreme 

Court we quash the impubed ordS. This,however, will not 

pOctude the Resondentè from 'aupçlying a copy of 'the 

enquiry report (if not already supplied) to the applidcant and 

give, him an opportunity to make his representation 

proceeding to complete the disciplinary proceedings ?om 

that stage. The application is asloued to the extentlindi—

cated above but in the circumstances we make no orderas to 

costs. If the Respondents choose to continue the disciplinary 

proceedings and complete the same, the manner as to hw the 

period spent in the proceedings should be treated woutd depend 

upon the ultimate result. Nothing said herein would affect 

the decision of the Oiciplinary Authority. At the same time, 11 

we hasten to add, that this order of the Tribunal inot a 
Ir 

direction to necessarily continue the disciplinary 
	

ing. 

That is entirely left to the discretion of the Discip] mary 

Authority. 

I 
I 	 (R .BALASUBRAMANIRN) 	(T.CHMNDRASEKHAR 

Member (A) 	 Member (3) 
v) 

 

Dated: 111th March 1992. 
Dictated'in Qpen Lourt. 
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'Y?ZD BY 	- 	P.ARED BY 
caccn BY 	A2PROVED BY 

IN THE CENTRAL ADMINI&PMIVE TRIBUNAL 

HYDERABAD SENCH AT HYDERABAI) 

THE HON'BLE MR. 	c 

THE HON'BLE MR.R.BALASUBRAMANIAN:M(A) 

AND 

THE HON'BLE MR.T .CHANDR EKFIAR REDDY; 
M(JUDL) 

THE HON'BLE MR.yt.4R0Y ;. MEMBER(JUDL) 

DATED; - 254se2 

RDEP7a1JrX3MENT: 

in 

O.•A.Nc. qi790 
) 

A&itted and int'erjrn directiins 
iss\eci, 

AllGwed 

DispØed of with directions. 

Dis/issed  
Dijrnissed as Withdrawn 

D(smissed for rflault. 

A. OrdereW Rejected 

Ne- order as to •Dsts. 

b'Sfltral AdMinistrative Tribeni 
IDESPATCH 

si-a.a '3L_ 
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